
HARYANA VIDHAN SABHA

BiU No. 18 * IILA OF 2023

THE IIARYANA SETTLEMENT OT OUISIAMING DUES
(AMENDMENT) BILL,2O23

A

BILL

.further to d end the Haryanq Settlement of Outsland.ing Dues Act, 2017.

Be it enacted by the kgislature of the State of Haryana in the Seventy-
fourth Year ofthe Republic oflndia as follows:-

1. (1) This Act may be called the Haryana Settlement of Outstanding Dues
(Amendment) Act, 2023.

(2) It shall come into force on the date of its publication in the Official
GaT.etle-

2. In clause (ii) ofsection 2 ol the Haryana Settlement ofoutstanding Dues
Act,2017 (hereinafter called the principal Act), for the words, figures and sign
"upto the 31st March, 2017", the words, figures and sign "upto the 30th June,
2017" shall be substinrted,

3. In section 3 of the principal Act, for the words, figures and sign "upto the
3lst Maroh, 2017", the words, figures and sign "upto the 30th June, 2017" shall be
substituted.

Short title and
cotntnencement.

Amendmcnt of
section 2 of
Haryana Act
35 of 2017.

Amcndmenl of
section 3 of
Haryana Act
35 of 2017 .
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STATEMENT OF OBJECTS AND REASONS

A new taxation system under the GST law has been implemented with effeot
frorn 0l July, 2017 . Large amount of arrears including tax, penalry and interest,

under theActs administered by the Excise & Taxation Department are outstanding
for a long time whioh are difficult to be recovered due to disputed demands at
multiple levels and weak financial position ofthe defaulters. With a view to move
ahead in the GST regime with lesser baggage of anears and litigations and to
expedite recovery of outstanding dues the State of Haryana needed to bring out
Settlement Scheme(s) expediting recovery ofoutstanding dues under variousActs
administered by the Depa ment.

As there were no provision under the Acts administered by the Departme[t
under l,hich a Scheme could be brought out for settlement of outstanding dues,

therefore, with a view to enable the Govemment to notiry one or more Scherne lor
settlement of outstanding dues in the Acts administered by dre Department, the

Haryana Settlement ol Outstanding Dues Act, 2017 was enacted which defined
'Outstanding Dues upto the period of31st March, 2017. This legislation was first
enacted by way of Ordinance- the Haryana Settlement of Outstanding Dues

Ordinance, 2017 and the first One Time Settlement Scheme for recovery of
Outstanding Dues was introduced under the ordinance lbr the Outstanding Dues

upto 31.03.2017. The period of lst Quarter ofthe Financial Year 2017-18 remained

out ofthe scope ofthis Act and the Scheme. Now the Govemment has decided to
cover the remaining period upto 3Oth June, 2017 also, therefore, the amendment in
the Act is required.

The amendment in clause 2(ii) 'Definition ofoutstanding Dues' & Clause 3

ofthe }Iaryana Settlement ofOutstanding DuesAct, 2017 (HaryanaAct No. 35 of
2017) proposed by the Deparhnent, has been approved on 13.12.2023 by the Hon'ble
Chief Minister, Haryana using the delegated power of the Cabinet of Ministers.

In order to give effect to the about decision, ituTill be necessary to inroduce
the Haryana Settlernent of Outstanding Dues (Amendment) Bill, 2023 in the Haryana

Vidhan Sabha.

Hence this Bill.

DUSHYANT CHAUTALA,
Deputy Chief Minister.

Haryana

Chandigarh :

The l4th December, 2023.

R.K. NANDAL,
Secretary.

N,B,- The above Bill was published in the Haryana Government Gazette
(Extraordinary), dated the l4th December, 2023, under proviso to
Rute 128 of the Rules of Procedure and Conduct of Business in the

Haryana Legislative Assembly.
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ANNEXURE

EXTRACT FROM THE IIARYANA SETILEMENT OF
OUTSTANDING DTMS ACT, 2017

(Ilaryana Act No. 35 of 2017)

2 (i) +**+t**+**+*'B*t*:l**t,1. Definitions

2 (ii) "outstanding dues" means any tax, interest, penalty or any other dues

under any of tho relevant Act, unpaid by a person, whether quantified or
not, for the period upto the 3lst March, 2017;

2 (iii) * * * * + * * * * * :t 
'l' 

+ 
'* 

* i' 
']* 

* 
'* 'l' 

+ {'

3 Notwithstanding anything to dle contary contained in the relevant Act or Fmming olschelne

rules framed thereundeq the Govemment may, by notification in the Offrcial
Gazette, notiry one ot more scheme for settlement ofoutstanding dues and
matters coon€cted therewith or incidental thereto covering pa),ment of tax,
interest, penalty or any other dues under the relevant Act which related to
any period upto th€ 31st March, 2017, subject to such conditions and
restrictions, as maybe specified in the scheme, covering period oflimitation,
rate of tax, tax interest, penalty or any other dues payable by a person,
importer, proprietor, owner, class ofdealers, classes ofdealers orall dealers.
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